&

IN THE CENTRAL ADMINISTRATIVE TRIBUN AL,

OA 499/2002 ' DAT

JATPUR BENCH, JAIFUR,

E OF ORDER: 1430742002

Sushila Devi w/o Veer Singh by caste Chavhan aged sbout 60 years,

i ‘ .
resident of 21, Bh 'ma Patel Nagar, Tagore Nagar, Shalimar Bag,

Dop. Gupta ST, Ajger Road, Jaipurd

VERSUS

File. Applicantil

14 Union of India through the Secretary to the Government of

India, Department Bf Telecom, Sanchar Bhawan, New Delhiid

2% Chief Generpl Manager, Telecom Rajasthan Circle, Jaipuryd
37 . General Manger Telecom, District|Pali, (Rajasthan)i

|
|

Mr. PN Jatti, Cojmsel for the spplicanty

i
Mri S .R¥ Samotha, Proxy counsel for .
Mr, Tej Prakash Shnna, Cownsel for the

i
GORAN ¢ I

. <'e 1 Respondents &

respondents

Hon'ble Mr. Justi v,.|' G.Lil Gupta, Vice Chaimman
o

% » ORDER

PER MR, JUSTICE GJL. GUPTA
4

The applic. { ciaims interest @ 1
of gratuity, prov sicnal penision and sav
!

2.  Mr: Veer Sdngh, husband of the ap
_in the Department bof Telecam, submitted
retirement, which was accepted by the De

vide fnnexure A/2% It is stated that the
I

B% on the delayed payment
ings fundy

plicant, who was the employee
an application for voluntary

retiral benefits of late

Mry Veer Singh "{E paid to the applicant on 2071072001 vide order

of 11,10 .2001 whe [I a sum of Bss 1,62,850/

- was remitted to hery Mr.

Veer Singh had e ired on 2292000 whereupon family pension was allo

. .
wed to the applicintil

i




=2

34 In the countler, the respondents have stated that the Tribunal
has no jurisdic -“' to eptertain this matter as the order dated
111052001 was of Bg,S.N sLo which is not e of the Departments of
the Govemment3 It is further stated that all paymenits have been

made to the deceasq d employee on completion of legal formalities as

required for sancily on:mg the payment of gra‘buz.ty and there was no
delay on the part f the respadents It|is also averred that the
charge sheet was :Lsued to the appllcant under Rule 14 of CCS(CCA)
Ruleg, 1065 mci a epartmental inquiry was held against him which
was later dropped?fé
&3 In rejoinde , the a;ﬁplic;ant disputes the correctness of the
averments made in ‘l he “Fgply_regardihg chprge sheet to the dece ased
.employee'i?é It is av L rred that delay in making payment of retiral

benefits was due tlo negligence on the part of the respondents ¢

the documents plad on recordy
i

|
|

5% I have heaxd the leamed counsel for the parties and perused

64l It is admied case of the parties that the husband of the
ol
gppllcantlretlred ion 191251995 voluntarily, It is further not in

!
!
dispute that the ;,1: ount of gratuity, savings fund and arrears of

pension were paid to the applicant on 11510;2001 ije after the death
of Mr; Veer Singh i

78 It is seen Jthat izi) Veer Singh had retired much before the
B,S,N.L. wes formg d Mr, Veer Singh was [the employee of the respmn-
dents i The llabz,ltyﬁ, jto pay gratuity, savings fund and provisionsl
pension was of th respmdnnts. In these circumstances, the GJA. has
rightly been file§ in this Court, There|is no merit in the contention
that this Court hps no jurisdiction to hear this matter| |

(‘!




* ment after qualif :Lng service, interest
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8. Rule 68 of GGS (Pension) Bules provides that where the

payment of

shall be paid to te employeey In the OMJ

gra’tmt is delayed due to. administrative lapse, interest

i dated 10H11983, it was

provided that grat) l:l.‘l;y becomes payable dye immediately after relire-

ment, In the OMJ § a‘ted 284741994, it wa

$ provided that if the

. u
payment of gratuitly was delayed, interest @ 7% per annum beyond

three months upto fne year should be all
beyond one year s i- uld be alloweds

1‘ .
8L It is provi] ‘. ed in the OM, dated

owed and interest @ 10%

2,2.1 11991 that vhere the

pensn.on sanctionir g authority does not get sufficient time for

pmcessmg pensio n,l pspers such as in the

:-‘ atirement Fy

1&
Want case, as already S

i

£ rom the date of

9! In the in
i _

was not made even| w:n.thin the period of s

retirement. The aplicant is, thexefore,

on the gratuity oun't for delayed payme
|

104 It was staed in the reply that ¢

pending ajainst th e deceased employeey T
gerructness of ths fact in the re joinde

disclosed the fac }; of the departmental i

case of woluntarily retire-

is payable beyond six months

tated, payment of gratuity
ix months from the date of
clearly entitled to interest

nti

ep.artmemi al inquiry was
he gpplicant has denied the
r; The respondents have not

nquiry, Even it is not stated

as to on which dae, the charge-éheet was given to the deceased

employee or on whych date, the deﬁ\rtmental proceedings were ordered

|
to be droppedg In am;,P case, thr%e is not

theat the deceased employee was punvlsheci
If at all, departnental proceedings were
employee, they wee J.a’t,e‘:t:° dropped , The ¢
had been egmaxﬁ%d. The éeceasefi empl oy

to interest on th

4

M

the case for the respondents
in the departmental indquiry/
held against the deceased
ffect!) was that Veer Sinch

ee was, therefore, entitled

delayed payment of gratuitys




e

11, No satisfact ‘i. cause has been shown by the respondents fo¥

i A 11 i,'~|'
f orovisional pension|from LUL141995 to 2249520004
hosigned for non payment to the savings fund alsod

not making payment

No reason has been

The applicant is, th erefore, entitled to ipterest on all thesa sums

for causing delay i paymentyl

12, GConsequentl the OA is allowedi The rasp ondents are directed

to make payment of finterest @ 10% on the D.C.G.R. of ki 31,024/~

from LiL151995 ‘til the date of actual payment, The respondents are
also directed to ay interest @ 10% on the Savings fund and on
2 : ! '
aprears of provisipnal pension from LTLIU1005 till the date of actual
; |

' \L paymenti The i_.n‘te s’c on provisional' penéion shall be caleulated

keeping in view the dates on which it was payable’

.‘t shall also get costs &« 1000/~ from the D2SpPON~
lints are directed to make payment of the interest

lwo months from the date of comaunication of this

oxrderyd

(G.L. GIPTA)




